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.[Shri Bhaurao Devaji Khobragade] 
tention and the Government's attention to the 
plight of Scheduled Castes in this country and 
particularly in these two places, Marathwada 
and Kanjhawala. My friend who spoke just 
now gone out. As you are aware, there was an 
agitation in Marathwada and the Scheduled 
Castes persons were killed mercilessly and 
their hutments    were    burnt    down. 

Now, Sir, the Students' Action Committee 
in Marathwada has proclaimed that they 
would start an .agitation from 1st September 
in case their demands are not accepted by the 
Government. In that case, the Scheduled Caste 
people will be made to suffer again. So, for 
that purpose, I would appeal that the 
Government should afford due protection to 
the Scheduled Caste people so that the life 
and property of the Scheduled Caste people in 
Marathwada is protected. 

Apart from that, Sir, in Morkheri village in 
Haryana State, three persons were mercilessly 
killed and I had given a Calling Attention 
notice but it was not admitted. This subject 
has already been discussed in Lok Sabha and 
we expected that this House would als0 get an 
opportunity to discuss this matter. But we did 
not get. This is a very serious matter. In 
Kanjhawala also, the same thing is happening. 
Just now, our friend, Mr. Naidu, referred to it. 
He said that the landlords are not opposed to 
the allotment of land to the Scheduled Caste 
persons. Then, what is it that he is opposed 
to? We know that for agriculture, cattle is 
required, and for cattle, grazing land is 
required. But, how much grazing land do you 
require? In Uttar Pradesh, I was informed that 
8 per cent of the cultivable land was reserved 
for grazing purposes and only 3 per cent has 
been utilised for grazing purpose and 5 per 
cent of the whole cultivable land has been 
lying waste. Do the landlords want that this 
cultivable land should    lie waste 

and that it should not be given to> the 
Scheduled Caste people? It only indicates 
their mentality that they d0 not want the 
Scheduled Caste landless persons to get any 
land and that they should not be independent. 
Therefore, Sir, through you, I appeal to the 
Government that the life and property of the 
Scheduled Caste persons should be protected, 
particularly in Marathwada where the 
Students'' Action Committee has decided to 
start an agitation from 1st Sepember. Effective 
steps must be taken by the Maharashtra 
Government. I hope the Central Government 
will write to the Maharashtra Government 
accordingly. 
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REFERENCE    TO    THE    ALLEGED 
PREVENTION  OF  MUSLIM    MINO-

RITIES FROM PURCHASING HOUSES 
IN VARANASI 

 

I     REFERENCE   TO   THE     REPORTED     
STRIKE   BY    EIGHTY    THOUSAND 
SCHOOL    TEACHERS    IN    ORISSA 

SHRI LAKSHMANA MAHAPAT-RO 
(Orissa): Mr. Chairman, Sir, I will just take 
one minute only. 

Sir, the  Orissa Assembly  has commenced  its  
session  from    the    28th. Eighty thousand 
teachers in Orissa are I    on a strike and many 
are on a dharna     also.    It is still a Central 
subject. Let (    the Central Government 
intervene and ask the Chief Minister to start 
negotiations  with  80,000 teachers  of non-
governmental  schools, i 

SHRI SUNDER SINGH BHANDARI 
(Uttar Pradesh): Both the things cannot go 
together. You want more powers to be given 
to the States and you also ask the Centre to 
intervene. 

MR. CHAIRMAN:    May I know the views of 
the hon.    Members whether we should meet at    
2 p. M.    or earlier !    than 2 P.M.? 

SOME HON. MEMBER'S: Sir, we should  
meet  at  2  P.M.  only. 

MR. CHAIRMAN: All right. The House 
rises now and reassembles at 2 P.M. 

The House then adjourned for 
lunch at twenty-two minutes past 
one of the clock. 

        The House reassembled  after lunch at four 
minutes past two of the clock. 

The Vice-Chairman Nizam-ud-Din. In the 
Chair 

THE CONSTITUTION FORTY-FIFTH '       
AMENDMENT    BILL,  1978—Contd. 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): Mr. Vice-Chairman, 
Sir, as I said yesterday, I am very grateful to 
the hon. Memebers for the very general sup-
port which they have given to the provisions 
of the Bill. I would like, very briefly, to deal 
with some of the points 


